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DRAFT MINUTES OF THE MEETING No. 13/14 dated  26.6.2013   UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DG
                               
LIST OF OFFICERS PRESENT IN THE MEETING  IS GIVEN BELOW:- 

 
 

 
1.         Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy  and Promotion, Udyog Bhawan, New Delhi
 
2.         Shri Jasbir Singh, Consultant, Department. of C&PC (Chem. Div), Shastri Bhawan, New Delhi.
 
3.         Shri P.P. Srivastava, Joint. Industrial Adviser, Department of C&PC (Chemical Division), Shastri Bhawan, New Delhi.
 
4.         Shri S.K. Aggarwal, Assistant Director, DC (MSME), Nirman Bhavan, New Delhi

   
5.         Shri Daya Shankar, Deputy Director General of Foreign Trade, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi

 
 
The Committee first considered minutes of the ALC Meeting No.1                                                                                                                                                                                                                                         
                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                             /14
for confirmation and confirmed and adopted the same without any change.
 
 
Case No M-72
NC No.13/14
Dated 26.6.2013

M/ s  Sterlite Industries (I) Ltd,
 F.No.01/83/50/259/AM12/DES-IV
RLA F.No.03/95/40/156/AM12
Lic.No.0310636970 dated 17.6.2011
 

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of comments from the DC (MSME). U.O. issued on 19.2.2013 and 1.7.2013.  Re-listed for 24.7.2013.
 
 
Case No M-73
NC No.13/14
Dated 26.6.2013

M/ s Mahendra Kumar (Prop. Arunas Co.)
 F.No. 01/83/50/532/AM13/DES-IV
RLA F.No. :07/24/040/00117/AM13/
 Lic. No. 0710089787 dated  19.7.2013

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information   from the firm to the D/L dated 5.4.2013 issued by DIPP.  The case is re-listed for 24.7.2013.
 
 
 
Case No M-74
NC No.13/14
Dated 26.6.2013

M/ s J.S. Corru Pack (P) Ltd,
 F.No. 01/84/50/282/AM13/DES-IV
RLA F.No. :34/24/040/174/AM13/
 Lic. No. 3410035265 dated  1.10.2012

 
 
The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 24.6.2012, Committee decided to approve the case as under :-
 
  Export Item
 
S.No. Description of Item Quantity
1. Corrugated Packaging Box, Rolls and Sheets of

All Ply
1 Kg

 
Import Item
 
S.No. Item sought to be imported Duty Free Quantity recommended in Kg.
1. Kraft Paper from 135 GSM to 440 GSM 1.0408 Kg (including both the

items)2. White Kraft Paper from 135 GSM to 220 GSM
 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-75
NC No.13/14
Dated 26.6.13    

M/ s  Silver Oak Labs (P) Ltd, N. Delhi
 F.No.01/83/50/1917/AM08/DES-IV
RLA F.No.05/24/040/206/AM08
Lic.No.0510205068 dated 18.6.2007

 
The Committee considered the case as per agenda and noted that Technical Authority, DIPP, vide their U.O.No.7/100/2013-TSW/101 dated 18.6.2013, have re-examined the case based on the clarification submitted by the firm vide their letter dated 20 May, 2013, along with declaration for export and import items, FDA Certificate, ARE-1, Export Invoice, Shipping Bill, raw material specification. 
Technical Authority, DIPP, also observed that in the advance license, the quantity of the product was given in Numbers and based on ARE-1, Export Invoice, Chartered Engineer Certificate, the following weight of export products has observed by TA, DIPP:-
 
Export Item 1, 2          Net content 5.71 grams packing.
                      3              Net content 4.20 grams packing
                      4              Net content 16.00 grams packing
                      5              Net content 1.73 grams packing
 
TA, DIPP, has also obtained a copy of the approved formula from Drug Authority, declaration regarding import and export items and stated that the firm had claimed wastage of  0.50% on bulk raw materials, which, in TA, DIPP’s opinion, is reasonable (however, component is allowed on net to net basis).
 
Taking into account all the facts and circumstances mentioned above, Committee decided to re-consider the case and approve norms, as under:-
 
Export Item  

 
S.No. Description of Item Quantity
1. GG LUXURY LIP GLOSS PINK

PLATINUM (LIP COLOR)
60,000 Numbers

2. GG LUXURY LIP GLOSS COPPER (LIP
COLOR)

10,000 Numbers

3. GIORDANI GOLD LACQUER
PERFECTION EYELINER – VINYL
BLACK (EYE LINER)

2,00,000 Numbers

4. NSC SOOTHING EYE CONTOUR GEL 5,00,000 Numbers
5. GG LUMINOUS CONCEALER ROSE 75,000 Numbers

 
Import Item

 
S.No. Description of Item Quantity
1. Bulk GG Luxury Lip Gloss Pink Platinum

(Relevant premix of Polybutene,
Caprylic/Capric triglyceride malate, Nylon-12,
Propylene Carbonate, Pigment Titanium dioxide,
Red-6, Red-7, lake, blue 1 lake etc)

344.31 Kg

2. Bulk GG Luxury Lip Gloss Copper (Relevant
premix of Polybutene, Caprylic/Capric
triglyceride malate, Nylon-12, Propylene
Carbonate, Pigment Titanium dioxide, Red-6,
Red-7, lake, blue 1 lake etc)

57.39 Kg

3. Barrel+Wiper (GG Lip Gloss) (Bottle – Poly
Ethylene terephthalate, Wiper – LDPE)

Net to net

4. Cap+Applicator (GG Lip Gloss) Cap –
Acrylonitrile butadiene styrene; Applicator –
Poly Propylele)

Net to net

5. Carton (GG Lip Gloss) Incada Silk 280 & Meta
print)

Net to net

6. Base Lable (GG Lip Gloss) (GG Lip Gloss
Copper) (Paper)

Net to net

7. BASE LABEL (GG LIP GLOSS PINK
PLATINUM) (PAPER)

Net to net

8. PREMIX LIP COLOR GIORDANI GOLD
LACQUER PERFECTION EYELINER –
VINYL BLACK (RELEVANT PREMIX OF
AQUA)

844.20 Kg

9. BOTTLE+WIPER (GG LIP GLOSS)
(BOTTLE-POLY ETHYLENE
TEREPHTHALATE, Wiper – LDPE)

Net to net

10. CAP+APPLICATOR (GG LIP GLOSS)
(CAP-Acrylonirile buadience styrene,
Applicator – Poly Propyele)

Net to net

11. UNIT CARTON (GG EYELINER) (Incada
Silk 280 & Meta Print)

Net to net

12. BASE LABEL (GG EYELINER) Paper Net to net
13. Bulk GG Luminous Concealer Rose (Relevant

premix of Aqua, Cyclopentasiloxane,
Hydrogenated Polyisobutene, hydrogenated
polyisobutene, Ceraalba, Pigment CI 77891,
CI77019, CI77492 etc)

130.40 Kg

14. Click Pen Barrel (Material of construction ABS) Net to net
15. Cap GG Luminous Concealer (Material of

Construction ABS)
Net to net

16. APPLICATOR HEAD (Material of
Construction polypropylene)

Net to net

17. TEMPER EVIDENT LABEL (Material of
construction Aventa Ultra 270 Gm)

Net to net

18. UNIT CARTON (Material of construction
Aventa Ultra 270 gm)

Net to net

19. PHENONIP/Euxyl k300 (Propyl paraben,
Methyl paraben, Isobutyl paraben, Ethyl
paraben, Phenoxy ethanol)

32.00 Kg

20. NEUTRAL TE (Tetrahydroxy
propylethylendediamine)

107.74 Kg

21. BUTYLENE GLYCOL 402.00 Kg.
22. VITAMIN E ACETATE (Tocopheryl Acetate) Not allowed
23. VITAMIN E ACETATE (Tocopheryl Acetate) 8.00 Kg
24. EXTRACT CHAMONILE 88.00 Kg
25. TWEEN 20 80.00 Kg

 
The above decision would supersede the decision by NC vide ALC M.No. 50/83 dated 19.3.2008. This is only for regularization purpose.  As the license had already expired, no further imports and exports will be allowed under this license.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-76
NC No.13/14
Dated 26.6.13    

M/ s  Silver Oak Labs (P) Ltd, N. Delhi
 F.No.01/83/50/1953/AM08/DES-IV
RLA F.No.05/24/040/398/AM08
Lic.No.0510207471 dated 10.8.2007

 
The Committee considered the case as per agenda and noted that Technical Authority, DIPP, vide their U.O.No.7/100/2013-TSW/103 dated 18.6.2013, have re-examined the case based on the clarification submitted by the firm vide their letter dated 20th March, 2013, along with declaration for export and import items, FDA Certificate, ARE-1, Export Invoice, Shipping Bill, raw material
specification.  Technical Authority, DIPP, also observed that in the advance license, the quantity of the product was given in Numbers and based on ARE-1, Export Invoice, Chartered Engineer Certificate, the following weight of export products has observed by TA, DIPP:-
 
Export Item 1, 2 and 3       : Net content 5.35 grams packing.
                     
 
TA, DIPP, has also obtained a copy of the approved formula from Drug Authority, declaration regarding import and export items and stated that the firm had claimed wastage of 0.50% on bulk raw materials, which, according to TA, DIPP, is reasonable (however, component is allowed on net to net basis).
 
Taking into account all the facts and circumstances mentioned above, Committee decided to re-consider the case and approve norms, as under:-
 
Export Item  

 
S.No. Description of Item Quantity
1. GG PERFECT GLOSS – WIND ORCHID

(Lip Color)
1,10,000 Numbers

2. GG PERFECT GLOSS – GOLDEN NUT (Lip
Colour)

1,80,000 Numbers

3. GG PERFECT GLOSS – WINTER CHERRY
(Lip Colour)

1,25,000 Numbers

 
Import Item

 
S.No. Description of Item Quantity
1. Premix (Bulk) GGP GLOSS – Wind Orchid

(Relevant premix of Ricinus communis, Methyl
Hydrogenated Rosinate, Petrolatum, Tocopheryl
acetate, Puigment CI77019, CI77891,
C115850 ETC.)

591.44 Kg

2. Premix (Bulk) GGP GLOSS – Golden Nut
(Relevant premix of Ricinus communis, Methyl
Hydrogenated Rosinate, Petrolatum, Tocopheryl
acetate, Puigment CI77019, CI77891,
C115850 ETC.)

967.82 Kg

3. Premix (Bulk) GGP GLOSS – Winter Cherry
(Relevant premix of Ricinus communis, Methyl
Hydrogenated Rosinate, Petrolatum, Tocopheryl
acetate, Puigment CI77019, CI77891,
C115850 ETC.)

672.09 Kg

4. Bottle with Wiper (Polyethylene terephthalate,
Low density polyethylene)

Net to net

5. Cap+Applicator – GG LIP GLOSS
(Acrylonitrile butadiene styrene, Polypropylene)

Net to net

6. CARTON GG LIP GLOSS (Paper Incada Silk
280)

Net to net

7. Base Label GG P Gloss Wind Orchid (Paper) Net to net
8. Base Label GG P Gloss Golden Nut (Paper) Net to net
9. Base Label GG P Gloss Winter Cherry (Paper) Net to net

 
The above decision would supersede the decision by NC vide ALC M.No. 11/83 dated 11.6.2008. This is only for regularization purpose.  As the license had already expired, no further imports and exports will be allowed under this license.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-77
NC No.13/14
Dated 26.6.13    

M/ s  Silver Oak Labs (P) Ltd, N. Delhi
 F.No.01/83/50/1898/AM08/DES-IV
RLA F.No.05/24/040/0081/AM08
Lic.No.0510203157 dated 3.5.2007

 
The Committee considered the case as per agenda and noted that Technical Authority, DIPP, vide their U.O.No.7/100/2013-TSW/103 dated 18.6.2013, have re-examined the case based on the clarification submitted by the firm vide their letter dated 17th May, 2013, along with declaration for export and import items, FDA Certificate, ARE-1, Export Invoice, Shipping Bill, raw material specification. 
Technical Authority, DIPP, also observed that in the advance license, the quantity of the product was given in Numbers and based on ARE-1, Export Invoice, Chartered Engineer Certificate, the following weight of export products has observed by TA, DIPP:-
 
Export Item 1                   : Net content 74.25 grams packing.
                      2                  :  Net content 148.50 grams packing
                     
 
TA, DIPP, has also obtained a copy of the approved formula from Drug Authority, declaration regarding import and export items and stated that the firm had claimed wastage of  0.50% on bulk raw materials, which, according to TA, DIPP,  is reasonable (however, component is allowed on net to net basis).
 
Taking into account all the facts and circumstances mentioned above, Committee decided to re-consider the case and approve norms, as under:-
 
Export Item   

 
S.No. Description of Item Quantity
1. SOOTHING FOOT CREAM 10,00,000 Number
2. JUMBO SOOTHING FOOT CREAM 4,00,000 Number

 
Import Item

 
S.No. Description of Item Quantity
1. Ess oil g 0030501 cool feet (perfume) 268.63 Kg
2. Emulgin B1 (Ceteareth – 12) 1,343.00 Kg
3. EXTRACT CHAMONILE 20376 (Plant

Extract)
67.00 Kg

4. Lanette N (Cetearyl Alcohol, Sodium Cetearyl
Sulphate)

15,446.60 Kg

5. Primerose Extract (Plant Extract) 67.00 Kg
6. Soothing Foot Cream Tube (Material of

Construction 70% LLDPE/30% LDPE)
Net to net

7. Tube Soothing Foot Cream Jumbo (Material of
Construction 70% LLDPE/30% LDPE)

Net to net

 
The above decision would supersede the decision by NC vide ALC M.No. 50/83 dated 19.3.2008. This is only for regularization purpose.  As the license had already expired, no further imports and exports will be allowed under this license.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
 
Case No M-77 (A)
NC No.13/14
Dated 26.6.13    

M/ s  Sachee Aromatics Ltd, N. Delhi
F.No.01/83/162/980/AM12/DES-IV
RLA F.No.05/24/40/449/AM12
 

 
The Committee considered the case as per agenda and discussed the application of the firm made under Para 4.4.2 of HBP. Committee observed that the Technical Authority, Office of Development Commissioner, (Micro, Small & Medium Enterprises) sought technical information and clarification from the firm on the export and import items.  The firm had replied to that Department on 12.01.2013 and
12.02.2013.  Committee also observed that the firm has not claimed any wastage for the manufacture of the export product. Hence, based on the written recommendation of Office of DC (MSME) furnished vide their U.O. No. 23(1)/2013-Chem/465   dated 5.3.2013, Committee decided to approve the case as under:-

 
Export Item Qty. Import Item Qty.
Perfumery Compounds 4650 Kg 1. Essential Oil

 
 
 
2.AromaticChemicals
 
 
 
3.Resinoids

1844 Kg (0.39656 Kg
per Kg. of export
product)
 
2586 Kg (0.55613 Kg.
per Kg of export
product)
 
220 Kg (0.04731 Kg.
per Kg. of export
product)
 

         
The above decision is subject to the condition that all the ‘specified’ Essential Oil, ‘specified’ Aromatic Chemicals and ‘specified’ Resinoids, shall be mixed for the manufacture of above export product with 0% of wastage.
  
RLA concerned may take necessary action under Para 4.4.2 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
 
 
 
 
Case No M-77(B)
NC No.13/14
Dated 26.6.13     

M/s  Hitachi-kk, Kolkata
F.No. 01/83/50/171/AM09/DES-IV
RLA  F.No. 02/24/40/311/AM08
License No.0210109810 dated 4.3..2008

 
The Committee considered the case as per agenda and discussed the representation of the firm dated 18.10.2012 for reconsidering their case and fix norms.  Committee also kept in view the recommendation dated 3.5.2013 from Export Promotion Council for Handicrafts.  Based on the written recommendation of DC (MSME) vide their U.O. Note No.30 (11)/2013-ME   dated 10.5.2013, taking cue
from SION K-154, Committee decided to approve the case  as under :-
 
Export Item
 
Handicraft (Artistic) Articles made of (1) Wood of following species (A) Fagus SPP; (B) Diospyros SPP; (C) Mansonia SPP; (D) Terminalia SPP (2) Wood + Horn (3) Wood + Bone     
 
Quantity : 1 Kg.
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Import Items
 

Import Item at Sr. No.1 Quantity allowed
Hard Wood (Sawn Timber) of following
species; (A) Fagus SPP (B) Diospyros SPP,
(C) Mansonia SPP, (D) Terminalia SPP

1.30 kg/kg content of relevant wood in export
product
 

 
Import Item at Sr. No. 2  & 3 Quantity allowed

Cascamite One Shot (White) Special Glue
Adhesive (Synthetic) Wood Based in Resin

 
 
Within 4% of FOB Value
 

Chemicals/Lacquers

 
 
The above decision would supersede the decision by NC vide ALC M.No. 07/83 dated 13.5.2009. This is only for regularization purpose.  As the license had already expired, no further imports and exports will be allowed under this license.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 

Case No M-77(C)
NC No.13/14
Dated 26.6.13     

M/ s Asahi India Glass Ltd, N. Delhi
F.No. 01/83/162/1424/AM01/DES-IV
RLA F.No. :05/88/40/247/AM01
Lic. No.0510025378 dated 25.9..2000

 
The Committee considered the case as per agenda and discussed the representation of the firm seeking (i) Correction/amendment in the total quantity of export Item No.1 of license to confirm quantity of 12540 Sq. Mtr instead of 25080 Sq.Mtr. and (ii) allow an additional item of import ‘Silver Paste’   Committee also observed that CLA, New Delhi, vide their letter No. 05/88/40/247/AM01/ZALC-
1/CLA dated 31.01.2013, had clarified the position stating that earlier they had presumed that the firm was supposed to export 25080 Sq. Mtr. of Double Layer Laminated Glass, whereas the firm was supposed to export only 12,540 Sq. Mtr.  CLA, New Delhi, further clarified that they had re-calculated the export obligation fulfillment afresh and found that only the input item ‘Silver Paste & Terminals”
had been imported in excess of entitled quantity, on the basis of export quantity of Double Layer Laminated Glass is 12540 Sq. mtr.
 
Committee also noted that the Technical Authority, Department of Industrial Policy & Promotion, in their recommendation vide their U.O. No.Nil   dated 27.5.2013, have further clarified that -
 
(i)  export product is manufactured with Double Layer Laminated Safety Glass and it does not mean that export quantity will also be doubled as for export obligation imposed while ratifying norms. Department of Industrial Policy & Promotion have further confirmed that it is not technically viable to manufacture export quantity more than 12540 Sq. Mtr. with the import quantity of 30096 Sq. Mtr.
allowed. Committee noted that  due to the initial mistake made by the firm in indicating the export quantity – One Layer 12540 X 2 = 25080 Sq. Mtr. (12,000) pieces, CLA, New Delhi, had initially assumed that export obligation would be 25080 Sq. Mtr. and
 
 (ii) On the representation of the firm to allow additional input item viz., Silver Paste, Department of Industrial Policy and Promotion clarified that this item is used in the safety glass to remove the fog which gets settled at back windshield in winter.  Silver Paste acts as a defogger in back windshield glass.  It is generally used in low temperature area and also in luxurious cars.  The firm has indicated in the
licence/application copy saying that silver paste will be used for manufacturing Tempered Safety Glass Nexia Green Heated Backlite with BCP -3.2mm (Export Item No. 8 of the list of products to be exported)
 
Keeping view the above facts and circumstances and the clarification furnished by CLA, New Delhi, dated 31.1.2013, and the subsequent written technical comments/recommendation of Department of Industrial Policy & Promotion, Committee decided to re-consider the case and approve the case as under:-  
 
 
i)  Export Item
 

S.No. Description of Item Quantity
1. Double Layer Laminated Safety glass Nexia

Green w/s with mb blsp & bcp 2 mm
12,540  Sq.Mtr. (12,000
Pieces.)

 
Import Items
 

S.No. Item sought to be imported Duty Free Quantity recommended
1. Float Glass 2 mm +/- 0.2 mm  No change in quantity already

approved vide Meeting No.
33/2001 dated 17.01.2001.

2. Poly vinyl Butyol Film
3. Ceramic Ink
4. Mirror Button
5. Terminal

 
 
ii)  Export Item
 

S.No. Description of Item Quantity
1. Tempered Safety Glass Nexia Green Heated

Backlite with BCP – 3.2 mm
10,032 Sq. Mtr.
(12,000 Pcs)

 
Import Item
 

S.No. Item sought to be imported Duty Free Quantity recommended
1. Float Glass 3.2 mm

 
No change in quantity already
approved in Meeting No.
33/2001 dated 17.01.20012. Ceramic Ink

 
3. Silver Paste* 0.021 Kg/Sq.Mtr. containing

maximum 65% Silver (total 21
Kg).

 
*Item No. 3 above, Silver Paste, is allowed subject to the condition that accountability for use of this item in the resultant export product is properly reflected in the shipping bills, against this advance authorization.
 
The above decision is only for regularization purpose. As the license had already expired, no further imports/exports shall be allowed under this license.  
   
 RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
        
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision(DRAFT)

MEETING NUMBER : 13/83-ALC1/2013 MEETING DATE : 26.06.2013
 

1

Case No.:7/13/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00196/AM11/ RLA File :10/24/040/00021/AM11/ Lic.No/Date:1010039111
18.06.2010

Defer Date:24.07.2013

Decision :Re-listed for 24.7.2013
 

2

Case No.:8/13/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00197/AM11/ RLA File :10/24/040/00022/AM11/ Lic.No/Date:1010039113
18.06.2010

Defer Date:24.07.2013

Decision :Re-listed for 24.7.2013
 

3

Case No.:26/9/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00145/AM12/ RLA File :10/24/040/00137/AM11/ Lic.No/Date:1010042343
31.03.2011

Defer Date:24.07.2013

Decision :Re-listed for 24.7.2013
 

4

Case No.:55/9/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00174/AM12/ RLA File :10/24/040/00142/AM11/ Lic.No/Date:1010042346
31.03.2011

Defer Date:24.07.2013

Decision :Re-listed for 24.7.2013
 

5

Case No.:48/9/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00167/AM12/ RLA File :10/24/040/00145/AM11/ Lic.No/Date:1010042453
07.04.2011

Defer Date:24.07.2013

Decision :Re-listed for 24.7.2013
 
 

6

Case No.:5/41/83-ALC1/2011 Party Name:MANGALORE MINERALS PVT LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00729/AM12/ RLA File :31/83/040/00194/AM12/ Lic.No/Date:3110052134
28.12.2011

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda. Reply from the firm has been received by TA, which was incorrect. Another D/L issued on 24.6.2013 by DIPP. Re-listed for 24.7.2013.
 

7

Case No.:15/1/83-ALC1/2012 Party Name:INDIAN TECHNOMAC CO.LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00973/AM12/ RLA File :05/23/040/00459/AM12/ Lic.No/Date:0510318043
16.02.2012

Defer Date:24.07.2013

Decision : Ministry of Mines had written to Department of Atomic Energy, on 27.05.2013.  Comments awaited. The case is re-listed for 17.7.2013.
 

8

Case No.:2/1/83-ALC1/2012 Party Name:GEM POLYTECH INDUSTRIES PVT.LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00960/AM12/ RLA File :02/24/040/00228/AM12/ Lic.No/Date:0210174765
01.03.2012

Defer Date:24.07.2013

Decision :Reminder to TA issued on 25.10.2012. D.O. Reminder to JS (PC Division) to be sent. The case is re-listed for 24.7.2013.
 

9

Case No.:20/8/83-ALC1/2012 Party Name:PUNE METAGRAPH Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00157/AM13/ RLA File :31/83/040/00257/AM12/ Lic.No/Date:3110054198
11.05.2012

Defer Date:24.07.2013

Decision : Email reminder to Addl. DGFT, CLA, issued on 8.7.2013 for hard copy of application.  Re-listed for 24.07.2013.
 

10

Case No.:1/13/83-ALC1/2013 Party Name:SHYAM CHEMICALS PRIVATE LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00163/AM14/ RLA File :03/95/040/00054/AM13/ Lic.No/Date:0310694693
15.05.2012

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

11

Case No.:49/5/83-ALC1/2013 Party Name:KLJ ORGANIC LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Approved

HQ File :01/83/050/00057/AM14/ RLA File :05/23/040/00148/AM13/ Lic.No/Date:0510330832
30.07.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/36/2011-Ch-II   dated 7.6.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Chlorinated Paraffin (K)
(Chlorine Content 40%-
45%) (Packed in 2400
Nos. of HM-HDPE Drums
made of HM-HDPE
blowing grade)

 1 Kg 1. Linear Alpha Olefins (C14-
C-18)
2. Chlorine
3. Tin Stabilizer
4. HM-HDPE Drums Made of
HM-HDPE Blowing grade

0.589 Kg
 
0.640 Kg
0.01 Kg
As per packing
policy
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:70/24/82-ALC4/2012 Party Name:BAYER CROPSCIENCE LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Transferred to Different Section

HQ File :01/82/050/00874/AM13/ RLA File :03/94/040/00321/AM13/ Lic.No/Date:0310709768
20.09.2012

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to transfer the case to NC-III (DES-III) as the export product related to Drugs.
 

13

Case No.:2/33/83-ALC1/2012 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Approved

HQ File :01/83/050/00618/AM13/ RLA File :03/94/040/00419/AM13/ Lic.No/Date:0310709875
21.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/148/2011-Ch-II   dated 7.6.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Sodium Lauryl Ether
Sulphate (69%) (Galaxy –
LES 70)

 1 Kg 1. Lauryl Alcohol
2. Ethylene Oxide

0.361 Kg
0.164 Kg
 

Lauric Mono Ethanolamide
– (Galaxy 200)

1 Kg 1. Lauric Acid
2. Mono Ethanol Amine

0.826 Kg
0.260 Kg

Ethylene Glycol Disterate –
(Galaxy-610)

1 Kg 1. Stearic Acid 0.941 Kg

Galaxy CAPB Plus
(Cocoamidopropyl Betaline)
(37% +/-% Active and
47%+/-1% Solids)

1 Kg 1. Dimethyl Amino Propyl
Amine
2. Coconut Fatty Acid
3. Mono Chloro Acetic Acid
4. Glycerine

0.097 Kg
 
0.216 Kg
0.095 Kg
0.032 Kg

Sodium Lauryl Ether
Sulphate 1 Mole (min.69%)
(Galaxy-LES 170)

1 kg 1. Lauryl Alcohol
2. Ethylene Oxide

0.408 Kg
0.092 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:1/33/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00617/AM13/ RLA File :10/24/040/00051/AM13/ Lic.No/Date:1010051346
26.09.2012

Defer Date:24.07.2013

Decision :Re-listed for 24.7.2013.
 

15

Case No.:2/37/83-ALC1/2012 Party Name:C.L.GUPTA EXPORTS LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Rejected

HQ File :01/83/050/00697/AM13/ RLA File :29/21/040/00005/AM13/ Lic.No/Date:2910018767
26.09.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 10/4/2013 issued by DIPP followed by reminder dated 20.5.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

16

Case No.:16/37/83-ALC1/2012 Party Name:INDO COLCHEM LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Approved

HQ File :01/83/050/00711/AM13/ RLA File :08/24/040/00263/AM13/ Lic.No/Date:0810115988
30.10.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/92/2012-Ch-II   dated 14.6.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Indofix Orange SP
(Novacron Orange  P-2R
GR/Novacron Orange P-
2R Z-Mix Dry.

 1 Kg 1. Cyanuric Chloride
 
2. Sulpho Tobias Acid
 
3. J. Acid

0.321 Kg
 
0.560 Kg
 
0.450 kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:3/33/83-ALC1/2012 Party Name:FUTURA CERAMICS PVT LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00619/AM13/ RLA File :34/24/040/00123/AM13/ Lic.No/Date:3410035408
01.11.2012

Defer Date:24.07.2013

Decision : Email reminder to Addl. DGFT (Chennai) to be sent for hard copy of application.
 

18

Case No.:5/37/83-ALC1/2012 Party Name:AARYA PACKAGINGS Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Rejected

HQ File :01/83/050/00700/AM13/ RLA File :05/23/040/00089/AM13/ Lic.No/Date:0510339134
19.11.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 15/3/2013 issued by DIPP followed by reminder dated 20.5.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

19

Case No.:20/37/83-ALC1/2012 Party Name:ARVIND PD COMPOSITES PRIVATE LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00715/AM13/ RLA File :08/24/040/00281/AM13/ Lic.No/Date:0810116313
19.11.2012

Defer Date:24.07.2013

Decision :Reminder to firm dated 20.5.2013 issued by this office. Re-listed for 24.7.2013
 

20

Case No.:36/5/83-ALC1/2013 Party Name:SUDARSHAN CHEMICAL INDUSTRIES LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00044/AM14/ RLA File :31/83/040/00128/AM13/ Lic.No/Date:3110056284
20.11.2012

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. . The case is re-listed for 24.7.2013
 

21

Case No.:1/37/83-ALC1/2012 Party Name:KWALITY PHARMACEUTICALS PVT.LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00696/AM13/ RLA File :12/24/040/00003/AM13/ Lic.No/Date:1210008419
29.11.2012

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013.  The case is re-listed for 24.7.2013
 

22

Case No.:93/5/83-ALC1/2013 Party Name:RUBAMIN LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00101/AM14/ RLA File :34/24/040/00200/AM13/ Lic.No/Date:3410035585
30.11.2012

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

23

Case No.:87/5/83-ALC1/2013 Party Name:ADARSHA SPECIALITY CHEMICALS PVT LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00095/AM14/ RLA File :07/24/040/00249/AM13/ Lic.No/Date:0710092280
05.12.2012

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

24

Case No.:23/47/83-ALC1/2012 Party Name:PI INDUSTRIES LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Approved

HQ File :01/83/050/00857/AM13/ RLA File :13/24/040/00044/AM13/ Lic.No/Date:1310041706
27.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/28/2012-Ch-II   dated 10.4.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Thiacloprid Technical  1 Kg 1. Cysteamine HCL 75% Min

Water Solution
 
2.Dimethyl N-Cyanodithioimino
Carbonate (CCITM) 98% Min.
 
3. 2-Chloro-5-chloromethyl
Pyridine 95% Min.

0.810 kg
 
 
0.794 Kg
 
 
 
0.927 Kg
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RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:25/47/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00859/AM13/ RLA File :05/23/040/00409/AM13/ Lic.No/Date:0510342817
09.01.2013

Defer Date:24.07.2013

Decision :Hard Copy sent to PC Division on 21.3.2013. Re-listed for 24.7.2013.
 

26

Case No.:35/5/83-ALC1/2013 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00043/AM14/ RLA File :03/94/040/00909/AM13/ Lic.No/Date:0310721738
22.01.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

27

Case No.:25/5/83-ALC1/2013 Party Name:KIM CHEMICALS LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00033/AM14/ RLA File :03/94/040/00901/AM13/ Lic.No/Date:0310722017
24.01.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013 . The case is re-listed for 24.7.2013
 

28

Case No.:9/5/83-ALC1/2013 Party Name:ARTEK SURFIN CHEMICALS LIMITED. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00017/AM14/ RLA File :03/94/040/00833/AM13/ Lic.No/Date:0310722892
04.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. E-mail issued on 14.6.2013. The case is re-listed for 24.7.2013.
 
 

29

Case No.:8/5/83-ALC1/2013 Party Name:KRISHNA ANTIOXIDANTS PVT. LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00016/AM14/ RLA File :03/94/040/00923/AM13/ Lic.No/Date:0310722999
05.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

30

Case No.:11/5/83-ALC1/2013 Party Name:CROPNOSYS (INDIA) PRIVATE LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00019/AM14/ RLA File :03/94/040/00921/AM13/ Lic.No/Date:0310722988
05.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 25.3.2013 issued by Deptt. of C&PC(Chem.Div). Re-listed for 24.7.2013.
 

31

Case No.:17/5/83-ALC1/2013 Party Name:COLOURTEX INDUSTRIES LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00025/AM14/ RLA File :03/94/040/00910/AM13/ Lic.No/Date:0310722991
05.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

32

Case No.:20/5/83-ALC1/2013 Party Name:CHEMOCID IMPEX PVT. LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Approved

HQ File :01/83/050/00028/AM14/ RLA File :03/94/040/00947/AM13/ Lic.No/Date:0310723110
06.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/173/2012-Ch-II   dated 26.6.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Solvent Red 19E Namely
Chemocid Red B Liquid

 1 Kg 1. Garnet G Base
 
2. Tridecylamine
 
3. 2-Ethyl Hexyl Amine
 
4. Aromatic Solvent

0.372 Kg
 
0.120 Kg
 
0.202 Kg
 
0.315 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

33

Case No.:57/5/83-ALC1/2013 Party Name:KL HI-TECH SECURE PRINT LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00065/AM14/ RLA File :09/24/040/00528/AM13/ Lic.No/Date:0910054973
06.02.2013

Defer Date:24.07.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 24.7.2013.
 

34

Case No.:7/5/83-ALC1/2013 Party Name:BANKIM PLAST PVT.LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00015/AM14/ RLA File :03/94/040/00946/AM13/ Lic.No/Date:0310723232
07.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

35

Case No.:23/5/83-ALC1/2013 Party Name:EICL LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00031/AM14/ RLA File :03/94/040/00952/AM13/ Lic.No/Date:0310723570
11.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 24.7.2013.
 

36

Case No.:5/5/83-ALC1/2013 Party Name:SYNGENTA INDIA LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00013/AM14/ RLA File :31/83/040/00163/AM13/ Lic.No/Date:3110057093
12.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

37

Case No.:18/5/83-ALC1/2013 Party Name:ROHA DYE CHEM PVT LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00026/AM14/ RLA File :03/95/040/00821/AM13/ Lic.No/Date:0310723987
13.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 24.7.2013.
 

38

Case No.:21/5/83-ALC1/2013 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00029/AM14/ RLA File :03/94/040/00960/AM13/ Lic.No/Date:0310723864
13.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda. The application was referred to DIPP for providing the comments. The case is re-listed for 24.7.2013.
 

39

Case No.:6/5/83-ALC1/2013 Party Name:DORF-KETAL CHEMICALS INDIA PVT.LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00014/AM14/ RLA File :03/94/040/00964/AM13/ Lic.No/Date:0310724203
14.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. Mail issued on 8.7.2013. The case is re-listed for 24.7.2013.
 

40

Case No.:10/5/83-ALC1/2013 Party Name:VISWAAT CHEMICALS LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Approved

HQ File :01/83/050/00018/AM14/ RLA File :03/95/040/00796/AM13/ Lic.No/Date:0310724138
14.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/156/2011-Ch-II   dated 10.6.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
VISCO-40 (Pol Yoxyethylene
(40) Castor Oil

 1 Kg Ethylene Oxide 0.652 Kg
 

VISCO-36 (Pol Yoxyethylene
(36) Castor Oil

1 Kg Ethylene Oxide 0.619 Kg

VISCO-16 (Pol Yoxyethylene
(16) Castor Oil

1 Kg Ethylene Oxide 0.428 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

41

Case No.:19/5/83-ALC1/2013 Party Name:VISWAAT CHEMICALS LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Approved

HQ File :01/83/050/00027/AM14/ RLA File :03/95/040/00885/AM13/ Lic.No/Date:0310724132
14.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/156/2011-Ch-II   dated 10.6.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Vicoryl AL 200 (Lauryl
Myristyl Alcohol 02)
(Ethoxylated)
(Polyoxyethylene (02)
Lauryl Myristyl Ether)

 1 Kg 1. Vegarol 1214/ Lauryl
Myristyl Alcohol
 
2. Ethylene Oxide

0.694 Kg
 
 
0.305 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

42

Case No.:46/5/83-ALC1/2013 Party Name:PARAS POLYCOAT LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00054/AM14/ RLA File :05/24/040/00430/AM13/ Lic.No/Date:0510346246
15.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

43

Case No.:77/5/83-ALC1/2013 Party Name:AVERY DENNISON (INDIA) PVT.LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00085/AM14/ RLA File :05/23/040/00376/AM13/ Lic.No/Date:0510346224
15.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

44

Case No.:81/5/83-ALC1/2013 Party Name:AMBITIOUS PENS PVT.LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00089/AM14/ RLA File :05/23/040/00462/AM13/ Lic.No/Date:0510346206
15.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

45

Case No.:14/5/83-ALC1/2013 Party Name:SMI COATED PRODUCTS PVT. LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00022/AM14/ RLA File :03/95/040/00915/AM13/ Lic.No/Date:0310724438
18.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 31.5.2013. The case is re-listed for 24.7.2013.
 

46

Case No.:38/5/83-ALC1/2013 Party Name:ROHA DYE CHEM PVT LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00046/AM14/ RLA File :03/95/040/00858/AM13/ Lic.No/Date:0310724460
18.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

47

Case No.:61/5/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00069/AM14/ RLA File :08/24/040/00400/AM13/ Lic.No/Date:0810118473
18.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda. TA (C&PC) Chemicals to issue  D/L for central excise data. The case is re-listed for 24.7.2013.
 

48

Case No.:62/5/83-ALC1/2013 Party Name:SRIRAM COMPOUNDS PVT. LTD . Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00070/AM14/ RLA File :05/24/040/00419/AM13/ Lic.No/Date:0510346349
18.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 13.6.2013. The case is re-listed for 24.7.2013.
 

49

Case No.:64/5/83-ALC1/2013 Party Name:FICUS PAX PVT. LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00072/AM14/ RLA File :07/24/040/00490/AM13/ Lic.No/Date:0710093752
18.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 24.6.2013 issued by DIPP. The case is re-listed for 24.7.2013.
 

50

Case No.:13/5/83-ALC1/2013 Party Name:PIDILITE INDUSTRIES LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00021/AM14/ RLA File :03/95/040/00348/AM13/ Lic.No/Date:0310724589
19.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 24.7.2013.
 

51

Case No.:16/5/83-ALC1/2013 Party Name:RAVI DYEWARE CO.LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00024/AM14/ RLA File :03/95/040/00780/AM13/ Lic.No/Date:0310724626
19.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

52

Case No.:22/5/83-ALC1/2013 Party Name:EICL LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00030/AM14/ RLA File :03/94/040/00997/AM13/ Lic.No/Date:0310724665
19.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 24.7.2013.
 

53

Case No.:80/5/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00088/AM14/ RLA File :05/23/040/00477/AM13/ Lic.No/Date:0510346443
19.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

54

Case No.:4/5/83-ALC1/2013 Party Name:GARGI HUTTENES ALBERTUS PVT. LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00012/AM14/ RLA File :03/94/040/00250/AM13/ Lic.No/Date:0310724978
20.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

55

Case No.:59/5/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00067/AM14/ RLA File :08/24/040/00402/AM13/ Lic.No/Date:0810118630
20.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 24.7.2013.
 

56

Case No.:72/5/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00080/AM14/ RLA File :08/24/040/00399/AM13/ Lic.No/Date:0810118629
20.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

57

Case No.:73/5/83-ALC1/2013 Party Name:COLORANT LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00081/AM14/ RLA File :08/24/040/00410/AM13/ Lic.No/Date:0810118579
20.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

58

Case No.:1/49/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00902/AM13/ RLA File :05/24/040/00431/AM13/ Lic.No/Date:0510346951
21.02.2013

Defer Date:24.07.2013

Decision :D/L dated 4.6.2013 issued by DIPP. The case is re-listed for 24.7.2013.
 

59

Case No.:78/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00086/AM14/ RLA File :08/24/040/00397/AM13/ Lic.No/Date:0810118720
21.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

60

Case No.:79/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00087/AM14/ RLA File :08/24/040/00403/AM13/ Lic.No/Date:0810118721
21.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

61

Case No.:84/5/83-ALC1/2013 Party Name:GIRDHARS INTERNATIONAL PVT. LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00092/AM14/ RLA File :05/23/040/00484/AM13/ Lic.No/Date:0510346919
21.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

62

Case No.:15/5/83-ALC1/2013 Party Name:SABERO ORGANICS GUJARAT LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00023/AM14/ RLA File :03/95/040/00879/AM13/ Lic.No/Date:0310725421
22.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 24.7.2013
 

63

Case No.:68/5/83-ALC1/2013 Party Name:HANJIN CHEMICAL INDIA PVT.LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00076/AM14/ RLA File :05/23/040/00494/AM13/ Lic.No/Date:0510347198
22.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 13.6.2013. The case is re-listed for 24.7.2013.
 

64

Case No.:2/49/83-ALC1/2012 Party Name:SOLAR CHEMFERTS PVT.LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00903/AM13/ RLA File :03/95/040/00863/AM13/ Lic.No/Date:0310725619
25.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 18.4.2013 issued by Deptt. of C&PC(Chem.Div). Re-listed for 24.7.2013.
 

65

Case No.:60/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00068/AM14/ RLA File :08/24/040/00411/AM13/ Lic.No/Date:0810118792
25.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 13.6.2013. The case is re-listed for 24.7.2013.
 

66

Case No.:74/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00082/AM14/ RLA File :08/24/040/00415/AM13/ Lic.No/Date:0810118794
25.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

67

Case No.:82/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00090/AM14/ RLA File :08/24/040/00412/AM13/ Lic.No/Date:0810118793
25.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

68

Case No.:63/5/83-ALC1/2013 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00071/AM14/ RLA File :05/24/040/00436/AM13/ Lic.No/Date:0510347530
26.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 31.5.2013. The case is re-listed for 24.7.2013.
 

Case No.:90/5/83-ALC1/2013 Party Name:PARIJAT INDUSTRIES (INDIA) PVT.LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred
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69 HQ File :01/83/050/00098/AM14/ RLA File :33/24/040/00014/AM13/ Lic.No/Date:3310025563
26.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

70

Case No.:51/5/83-ALC1/2013 Party Name:ASIATIC INDUSTRIES Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00059/AM14/ RLA File :08/24/040/00404/AM13/ Lic.No/Date:0810118866
27.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 24.7.2013.
 

71

Case No.:65/5/83-ALC1/2013 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00073/AM14/ RLA File :10/24/040/00082/AM13/ Lic.No/Date:1010052633
27.02.2013

Defer Date:24.07.2013

Decision :Re-listed for 24.7.2013.
 

72

Case No.:67/5/83-ALC1/2013 Party Name:INDIA GLYCOLS LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Approved

HQ File :01/83/050/00075/AM14/ RLA File :05/23/040/00481/AM13/ Lic.No/Date:0510347579
27.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/73/2011-Ch-II   dated 14.6.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Nonyl Phenol Ethoxylate
(20 Mole) – Alphox 400

 1 Kg 1. Denatured Ethyl Alcohol
 
2. Silver Catalyst
 
3. Alumina Catalyst
 
4. Nonyl Phenol
 
5. Potassium Hydroxide

1.17 Kg
 
0.00029 Kg
 
0.000265 kg
 
0.205 kg
 
0.001 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

73

Case No.:92/5/83-ALC1/2013 Party Name:RUBAMIN LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00100/AM14/ RLA File :34/24/040/00255/AM13/ Lic.No/Date:3410036283
27.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

74

Case No.:12/5/83-ALC1/2013 Party Name:SOLTEX PETRO PRODUCTS LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00020/AM14/ RLA File :03/95/040/00927/AM13/ Lic.No/Date:0310726116
28.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 31.5.2013. The case is re-listed for 24.7.2013.
 

75

Case No.:28/5/83-ALC1/2013 Party Name:KRISHNA ANTIOXIDANTS PVT. LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00036/AM14/ RLA File :03/94/040/01014/AM13/ Lic.No/Date:0310726108
28.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

76

Case No.:76/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00084/AM14/ RLA File :08/24/040/00420/AM13/ Lic.No/Date:0810118908
28.02.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

77

Case No.:47/5/83-ALC1/2013 Party Name:B & A PACKAGING INDIA LIMITED, Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00055/AM14/ RLA File :02/24/040/00185/AM13/ Lic.No/Date:0210187041
01.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

78

Case No.:44/5/83-ALC1/2013 Party Name:TASKAR CHEMICALS PVT. LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00052/AM14/ RLA File :03/95/040/00954/AM13/ Lic.No/Date:0310726621
04.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

79

Case No.:29/5/83-ALC1/2013 Party Name:EICL LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00037/AM14/ RLA File :03/94/040/01039/AM13/ Lic.No/Date:0310726785
05.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

80

Case No.:52/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00060/AM14/ RLA File :08/24/040/00422/AM13/ Lic.No/Date:0810119017
05.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 24.7.2013.
 

81

Case No.:75/5/83-ALC1/2013 Party Name:HERBAL SUPPLEMENTS PVT. LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00083/AM14/ RLA File :10/24/040/00090/AM13/ Lic.No/Date:1010052710
06.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

82

Case No.:24/5/83-ALC1/2013 Party Name:STERLING AUXILIARIES PVT LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00032/AM14/ RLA File :03/95/040/00825/AM13/ Lic.No/Date:0310727321
07.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

83

Case No.:27/5/83-ALC1/2013 Party Name:DUJODWALA PRODUCTS LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00035/AM14/ RLA File :03/94/040/01120/AM11/ Lic.No/Date:0310727328
07.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

84

Case No.:33/5/83-ALC1/2013 Party Name:PANAMA PETROCHEM LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00041/AM14/ RLA File :03/95/040/00901/AM13/ Lic.No/Date:0310727299
07.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

85

Case No.:37/5/83-ALC1/2013 Party Name:STERLING AUXILIARIES PVT LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00045/AM14/ RLA File :03/95/040/00844/AM13/ Lic.No/Date:0310727317
07.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

86

Case No.:53/5/83-ALC1/2013 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00061/AM14/ RLA File :10/24/040/00086/AM13/ Lic.No/Date:1010052724
07.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

87

Case No.:41/5/83-ALC1/2013 Party Name:REX TONE INDUSTRIES LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00049/AM14/ RLA File :03/95/040/00984/AM13/ Lic.No/Date:0310727419
08.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

88

Case No.:54/5/83-ALC1/2013 Party Name:MATANGI INDUSTRIES Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Approved

HQ File :01/83/050/00062/AM14/ RLA File :08/24/040/00433/AM13/ Lic.No/Date:0810119177
08.03.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/68/2011-Ch-II   dated 11.3.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Tri Styrinated Phenol
Ethoxylated 18 Mole
(Maganon SPE 18)

 1 Kg 1. Phenol
 
2. Styrene
 
3. Ethylene Oxide

0.078 Kg
 
0.261 Kg
 
0.661 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

89

Case No.:70/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00078/AM14/ RLA File :08/24/040/00427/AM13/ Lic.No/Date:0810119168
08.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 13.6.2013. The case is re-listed for 24.7.2013.
 

90

Case No.:30/5/83-ALC1/2013 Party Name:D DECOR EXPORTS. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00038/AM14/ RLA File :03/94/040/00967/AM13/ Lic.No/Date:0310727702
11.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

91

Case No.:31/5/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00039/AM14/ RLA File :03/94/040/00977/AM13/ Lic.No/Date:0310727830
12.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

92

Case No.:42/5/83-ALC1/2013 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00050/AM14/ RLA File :03/95/040/00974/AM13/ Lic.No/Date:0310727826
12.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

93

Case No.:50/5/83-ALC1/2013 Party Name:ARHAM PETROCHEM PVT.LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00058/AM14/ RLA File :08/24/040/00435/AM13/ Lic.No/Date:0810119294
12.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 31.5.2013. The case is re-listed for 24.7.2013.
 

94

Case No.:56/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00064/AM14/ RLA File :08/24/040/00429/AM13/ Lic.No/Date:0810119298
12.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 13.6.2013. The case is re-listed for 24.7.2013.
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Case No.:58/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00066/AM14/ RLA File :08/24/040/00431/AM13/ Lic.No/Date:0810119297
12.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 24.7.2013.
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Case No.:43/5/83-ALC1/2013 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00051/AM14/ RLA File :03/95/040/00674/AM13/ Lic.No/Date:0310727964
13.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:45/5/83-ALC1/2013 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Approved

HQ File :01/83/050/00053/AM14/ RLA File :03/95/040/00598/AM13/ Lic.No/Date:0310727959
13.03.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/23/2006-Ch-II   dated 15.2.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Acephate Technical 97%
Minimum

 1 Kg 1.  O,O-Dimethyl
Phosphoramido Thioate
(DMPAT 95% Min.)
 
2. Methylene Dichloride
3. Acetic Anhydride

1.095 Kg
 
 
 
0.211 Kg
0.785 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:32/5/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00040/AM14/ RLA File :03/94/040/01037/AM13/ Lic.No/Date:0310728283
15.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:55/5/83-ALC1/2013 Party Name:J.D. JONES & CO. PVT. LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00063/AM14/ RLA File :02/24/040/00203/AM13/ Lic.No/Date:0210188006
25.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 13.6.2013. The case is re-listed for 24.7.2013.
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Case No.:85/5/83-ALC1/2013 Party Name:RISHI CHEMICAL WORKS PVT LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00093/AM14/ RLA File :02/24/040/00206/AM13/ Lic.No/Date:0210188050
26.03.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:71/5/83-ALC1/2013 Party Name:FUSO GLASS INDIA PVT.LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00079/AM14/ RLA File :04/24/040/00148/AM13/ Lic.No/Date:0410144670
03.04.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 13.6.2013. The case is re-listed for 24.7.2013.
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Case No.:1/5/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00009/AM14/ RLA File :17/24/040/00005/AM14/ Lic.No/Date:1710005295
22.04.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:2/5/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00010/AM14/ RLA File :17/24/040/00006/AM14/ Lic.No/Date:1710005296
22.04.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:3/5/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00011/AM14/ RLA File :17/24/040/00008/AM14/ Lic.No/Date:1710005297
22.04.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:86/5/83-ALC1/2013 Party Name:BODAL CHEMICALS LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00094/AM14/ RLA File :08/24/040/00025/AM14/ Lic.No/Date:0810120485
23.04.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:88/5/83-ALC1/2013 Party Name:JELL PHARMACEUTICALS PVT. LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00096/AM14/ RLA File :03/94/040/00535/AM13/ Lic.No/Date:0310732741
29.04.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:3/13/83-ALC1/2013 Party Name:BODAL CHEMICALS LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00165/AM14/ RLA File :08/24/040/00027/AM14/ Lic.No/Date:0810120549
30.04.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
 

108

Case No.:4/13/83-ALC1/2013 Party Name:BODAL CHEMICALS LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00166/AM14/ RLA File :08/24/040/00028/AM14/ Lic.No/Date:0810120550
30.04.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:5/13/83-ALC1/2013 Party Name:BODAL CHEMICALS LTD Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00167/AM14/ RLA File :08/24/040/00029/AM14/ Lic.No/Date:0810120551
30.04.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:1/9/83-ALC1/2013 Party Name:JK MASTER BATCH PVT.LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00157/AM14/ RLA File :05/23/040/00030/AM14/ Lic.No/Date:0510353100
03.05.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:2/9/83-ALC1/2013 Party Name:KUTCH CHEMICAL INDUSTRIES LTD., Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00158/AM14/ RLA File :34/24/040/00036/AM14/ Lic.No/Date:3410036955
22.05.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:2/13/83-ALC1/2013 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00164/AM14/ RLA File :03/95/040/00181/AM14/ Lic.No/Date:0310737723
14.06.2013

Defer Date:24.07.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013
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Case No.:6/13/83-ALC1/2013 Party Name:PRAKASH CHEMICALS INTERNATIONAL PVT. LIMITED Meet No/Date:13/83-ALC1/2013
26.06.2013

Status:Case Deferred

HQ File :01/83/050/00168/AM14/ RLA File :34/24/040/00046/AM14/ Lic.No/Date:3410037126
17.06.2013

Defer Date:24.07.2013
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Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 24.7.2013

  
  
Date:05.07.2013
Place:New Delhi

G. SARAVANAN 
Foreign Trade Development Officer
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